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1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

                   

2. Particulars of the Industry

                   

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-I, E-648-B, Focal Point, Phase-5, Ludhiana

Website:- www.ppcb.gov.in

Office Dispatch No : Registered/Speed Post Date:

 Industry Registration ID: R21LDH2457172 Application No : 19532552

To,
Bhavesh Kumar
Village Umedpur,sahnewal Dehlon Road,backside Power House,ludhiana
Ludhiana,Punjab-141010

Subject: Grant of 'Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 for
discharge of effluent.

With reference to your application for obtaining 'Consent to Operate' an outlet for discharge of the effluent u/s 25/26
of Water (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to operate an industrial unit
fordischarge of the effluent(s) arising out of your premises  subject to the Terms and Conditions as mentioned in this
Certificate.

Consent to Operate Certificate No. CTOW/Fresh/LDH2/2022/19532552

Date of issue : 18/08/2022

Date of expiry : 30/06/2027

Certificate Type : Fresh

Name & Designation of the Applicant Bhavesh Kumar, (Partner)

Address of Industrial premises M/s Global Refineries,
Village Umedpur,sahnewal Dehlon Road,backside Power
House,ludhiana. ,
Ludhiana East,Ludhiana Ii-141010

Capital Investment of the Industry 67.5 lakhs

Category of Industry Red

Type of Industry 1056-Oil Refinery (mineral Oil or Petro Refineries)

Scale of the Industry Small

Office District Ludhiana Ii

Consent Fee Details Rs. 32400/- vide UTR No. 933103878 dated 04.08.2022

Raw Materials(Name with quantity per day)  LUBRICANT OIL (WASTE OIL/USED ENGINE
OIL/SPENT OIL) @ 10000 Liter/day
INSULATED OIL (TRANSFORMER OIL) @ 10000
Liter/day
NATURAL FULLER EARTH (CLAY) @ 270 Kgs/day

Products (Name with quantity per day)  INSULATED OIL (TRANSFORMER OIL) @ 9900
Liter/day, REFINED OIL @ 8000 Liter/day, DIESEL @
1500 Liter/day

By-Products, if any,(Name with quantity per day)  Nil

ANNEXURE R3/1
725
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Endst. No.:								                                               																				          																								                     		Dated: 

 

A copy of the above is forwarded to the following for information and necessary action please:

Environmental Engineer, Punjab Pollution Control Board, Regional Office-2, Ludhiana for information and necessary action.

                   

Details of the machinary and processes  As per application form

Details of the Effluent Treatment Plant  ETP of 4 KLD capacity for treatment of wastewater
generated from refining of waste oil/ used oil

Mode of Disposal  Trade effluent @ 4 KLD - Onto land for plantation after
ETP
Domestic Effluent @ 0.4 KLD - Onto land for plantation
after septic tank

Standards to be achieved under Water(Prevention &
Control of Pollution) Act, 1974

As prescribed by the Board/MoEF & CC, New Delhi

18/08/2022

( Harinder Singh )
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

18/08/2022

( Harinder Singh )
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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TERMS AND CONDITIONS

                   
A. GENERAL CONDITIONS

1. This consent is not valid for getting power load from the Punjab State Power Corporation Limited or for
getting loan from the financial institutions.

2. The industry shall apply for renewal/further extension in validity of consent atleast two months before
expiry of the consent.

3. The industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the
prescribed standards as applicable from time to time.

4. The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

5. The achievement of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the industry.

6. The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 2008 as
amended time to time , without any adverse effect on the environment, in any manner

7. The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of
the same rests with the industry. The Board shall only test check the accuracy of these reports for which the
industry shall deposit the samples collection and testing fee with the Board as and when required.

8. The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year.

9. The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

10. During the period beginning from the date of issuance and the date of expiration of this consent, the
applicant shall not discharge floating solids or visible foam.

11. Any amendments/revisions made by the Board in the tolerance limits for discharges shall be applicable to
the industry from the date of such amendments/revisions.

12. The industry shall not change or alter the manufacturing process(es) so as to change the quality and/or
quantity of the effluents generated without the written permission of the Board.

13. Any upset conditions in the plant/plants of the factory, which is likely to result in increased effluent and/or
result in violation of the standards lay down by the Board shall be reported to the Environmental Engineer,
Punjab Pollution Control Board of concerned Regional Office immediately failing which any stoppage and
upset conditions that come to the notice of the Board/its officers, will be deemed to be intentional violation
of the conditions of consent.

14. The industry shall provide terminal manhole(s) at the end of each collection system and a manhole upstream
of final outlet (s) out of the premises of the industry for measurement of flow and for taking samples.

15. The industry shall for the purpose of measuring and recording the quantity of water consumed and effluent
discharged, affix meters of such standards and at such places as approved by the Environmental Engineer,
Punjab Pollution Control Board of the concerned Regional Office.

16. The industry shall maintain record regarding the operation of effluent treatment plant i.e. record of quantity
of chemicals and energy utilized for treatment and sludge generated from treatment so as to satisfy the
Board regarding regular and proper operation of pollution control equipment.

17. The industry shall provide online monitoring equipmentï¿½s for the parameters as decided by concerned
Regional Office with the effluent treatment plant/air pollution control devices installed, if applicable.

18. The pollution control devices shall be interlocked with the manufacturing process of the industry.

19. The authorized outlet and mode of disposal shall not be changed without the prior written permission of the
Board.

20. The industry shall comply with the conditions imposed by the SEIAA / MOEF in the environmental
clearance granted to it as required under EIA notification dated14/9/06, if applicable.

21. The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act,
1991.

22. The industry shall not use any unauthorized out-let(s) for discharging effluents from its premises. All
unauthorized outlets, if any, shall be connected to the authorized outlet within one month from the date of
issue of this consent.
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23. The industry shall make necessary arrangements for the monitoring of effluent being discharged by the
industry and shall monitor its effluents:-

(i) Once in Year for Small Scale Industries.

(ii) Four in a Year for Large/Medium Scale Industries.

(iii) The industry will submit monthly reading/ data of the separate energy meter installed for running
of effluent treatment plant/re-circulation system to the concerned Regional Office of the Board
by the 5th of the following month.

24. The industry shall provide electromagnetic flow meters at the source of water supply, at inlet/outlet of
effluent treatment plant within one month and shall maintain the record of the daily reading and submit the
same to the concerned Regional Office by the 5th of the following month.

25. The Board reserves the right to revoke this consent at any time in case the industry is found violating any of
the conditions of this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974
as amended from time to time.

26. The issuance of this consent does not convey any property right in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights,
nor any infringement of Central, State or Local Laws or Regulations.

27. The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any natural watercourse.

28. Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected
under this or any other Act.

29. The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
septic tank.

30. The diversion or bye pass of any discharge from facilities utilized by the applicant to maintain compliance
with the terms and conditions of this consent is prohibited except.

(i) Where unavoidable to prevent loss of life or some property damage or

(ii) Where excessive storm drainage or run off would damage facilities necessary for compliance
with terms and conditions of this consent. The applicant shall immediately notify the consent
issuing authority in writing of each such diversion or bye-pass.

31. The industry shall ensure that no water pollution problem is created in the area due to discharge of effluents
from its industrial premises.

32. The industry shall comply with the code of practice as notified by the Government/ Board for the type of
industries where the siting guidelines/ code of practice have been notified.

33. Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of
waste waters shall be disposed off in such a manner to prevent any pollutants from such materials from
entering into natural water.

34. The industry shall re-circulate the entire cooling water and shall also re-circulate/reuse to the maximum
extent the treated effluent in processes

35. The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
re-circulation system/ effluent treatment plant.

36. The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand period.

37. Where excessive storm water drainage or run off, would damage facilities necessary for compliance with
terms and conditions of this consent, the applicant shall immediately notify the consent issuing authority in
writing of each such diversion or bye-pass.

38. The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water
for application on land for irrigation along with the crop pattern for the year.

39. The industry shall ensure that the effluent discharged by it is toxicity free.

40. The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw.

41. Drains causing oil & grease contamination shall will be segregated. Oil & grease trap shall be provided to
recover oil & grease from the effluent.
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42. The industry shall establish sufficient number of piezometer wells in consultation with the concerned
Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial
operations, and the monitoring shall be submitted to the Environmental Engineer of the concerned Regional
Office by the 5th of every month.

43. The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity
mentioned in the consent and shall not carry out any expansion without the prior permission/NOC of the
Board.

B. SPECIAL CONDITIONS

1.  The industry shall not commence its unit without obtaining passbook under Rule -6 and registration
under Rule 9 of Hazardous and other Wastes (Management & Transboundary Movement) Rules, 2016.
2.  Project Proponent shall not throw burn or burry any solid wastes in open outside premises or in drain /
water bodies.
3.  Project Proponent shall promote use of alternatives of single use plastics (SUP) and awareness to
discourage use of plastic, through their Corporate Environment Responsibility (CER) activities.
4.  Project Proponent shall ensure that there are no usages of single use plastic- thermocol disposable items
such as water bottles / water pouches/water cups, plates, forks, spoons, straw etc. and single use decorating
material made of plastic-thermocal or any other non-biodegradable material in the premises.
5.  The project proponent shall properly handle and manage the solid wastage as per the provisions of the
Municipal Solid Waste Rules 2016 and ensure that the solid waste is segregated & disposed of in an
environmentally sound manner.

18/08/2022

( Harinder Singh )
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

                   

                   

                   

2. Particulars of the Industry

                   

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-I, E-648-B, Focal Point, Phase-5, Ludhiana

Website:- www.ppcb.gov.in

Office Dispatch No : Registered/Speed Post Date:

 Industry Registration ID: R21LDH2457172 Application No : 19532695

To,
Bhavesh Kumar
Village Umedpur,sahnewal Dehlon Road,backside Power House,ludhiana
Ludhiana,Punjab-141010

Subject: Grant of 'Consent to Operate' u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for discharge of
emissions arising out of premises.

With reference to your application for obtaining 'Consent to Operate' u/s 21 of Air (Prevention & Control of
Pollution) Act, 1981, you are hereby, authorized to operate an industrial unit for discharge of the emission(s) arising
out of your premises subject to the Terms and Conditions as mentioned in this Certificate.

Consent to Operate Certificate No. CTOA/Fresh/LDH2/2022/19532695

Date of issue : 18/08/2022

Date of expiry : 30/06/2027

Certificate Type : Fresh

Name & Designation of the Applicant Bhavesh Kumar, (Partner)

Address of Industrial premises M/s Global Refineries,
Village Umedpur,sahnewal Dehlon Road,backside Power
House,ludhiana. ,
Ludhiana East,Ludhiana Ii-141010

Capital Investment of the Industry 67.5 lakhs

Category of Industry Red

Type of Industry 1056-Oil Refinery (mineral Oil or Petro Refineries)

Scale of the Industry Small

Office District Ludhiana Ii

Consent Fee Details Rs. 32400/- vide UTR No. 479891397 dated 04.08.2022

Raw Materials (Name with Quantity per day) LUBRICANT OIL(WASTE OIL/USED ENGINE
OIL/SPENT OIL) @ 10000 Liter/day
INSULATED OIL(TRANSFORMER OIL) @ 10000
Liter/day
NATURAL FULLER EARTH(CLAY) @ 270 Kgs/day

ANNEXURE R3/2 1230
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Endst. No.:								                                               																				          																								                     		Dated: 

 

A copy of the above is forwarded to the following for information and necessary action please:

Environmental Engineer, Punjab Pollution Control Board, Regional Office-2, Ludhiana for information and necessary action.

                   

Products (Name with Quantity per day) INSULATED OIL(TRANSFORMER OIL) @ 9900 Liter/day,
REFINED OIL @ 8000 Liter/day, DIESEL @ 1500
Liter/day

By-products, if any, (Name with Quantity per day) Nil

Details of the machinery and process As per application form

Quantity of fuel required (in TPD) and capacity of
boilers/ Furnace/Thermo heater etc.

HSD @ 120 Liter/day for Kettle furnaces
HSD @ 80 Liter/day for D.G set

Type of Air Pollution Control Devices to be installed Canopy provided with D.G set

Stack height provided with each boiler/thermo
heater/Furnace etc.

Stack of height 25 Mtr above ground level with Kettle
furnaces
Stack of height 3 Mtr above roof level with D.G set

Sources of emissions and type of pollutants 2 No. Kettle furnaces of capacity 10000 Ltr/day, 1 no. D.G
set @ 82 KVA, 2 No. rotary boilers,

Standards to be acheived under Air(Prevention &
Control of Pollution) Act, 1981

As prescribed by the Board/MoEF & CC, New Delhi

18/08/2022

( Harinder Singh )
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

18/08/2022

( Harinder Singh )
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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TERMS AND CONDITIONS

                   
A. GENERAL CONDITIONS

1. This consent is not valid for getting power load from the Punjab State Power Corporation Ltd. or for getting
loan from the financial institutions.

2. The industry shall apply for renewal /extension of consent at least two months before expiry of the consent.

3. The industry shall not violate any of the norms prescribed under the Air (Prevention & Control of Pollution)
Act, 1981, failing which, the consent shall be cancelled / revoked.

4. The achievement of adequacy and efficiency of the air pollution control devices installed shall be the entire
responsibility of the industry

5. The authorized fuel being used shall not be changed without the prior written permission of the Board.

6. The industry shall not discharge any fugitive emissions. All gases shall be emitted through a stack of
suitable height, as per the norms fixed by the Board from time to time.

7. The industry shall provide port-holes, platforms and/or other necessary facilities as may be required for
collecting samples of emissions from any chimney, flue or duct or any other outlets.

Specifications of the port-holes shall be as under:-

i) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2 times
upstream from the flow disturbance. For a rectangular cross section the equivalent diameter (De)
shall be calculated from the following equation to determine upstream, downstream distance:-

De = 2 LW / (L+W)

Where L= length in mts. W= Width in mts.

ii) The sampling port shall be 7 to 10 cm in diameter

8. The industry shall put display Board indicating environmental data in the prescribed format at the main
entrance gate.

9. The industry shall discharge all gases through a stack of minimum height as specified in the following
standards laid down by the Board.

(i) Stack height for boiler plants

S.NO. Boiler with Steam Generating
Capacity

Stack heights

1. Less than 2 ton/hr. 9 meters or 2.5 times the height of neighboring building
which ever is more

2. More than 2 ton/hr. to 5 ton/hr. 12 meters

3. More than 5 ton/hr. to 10 ton/hr 15 meters

4. More than 10 ton/hr. to 15 ton/hr 18 meters

5. More than 15 ton/hr. to 20 ton/hr 21 meters

6. More than 20 ton/hr. to 25 ton/hr. 24 meters

7. More than 25 ton/hr. to 30 ton/hr. 27 meters

8. More than 30 ton/hr. 30 meters or using the formula
H = 14 Qg0.3or
H = 74 (Qp)0.24
Where Qg = Quantity of SO2 in Kg/hr.
Qp = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant formula
whichever is more.

(ii) For industrial furnaces and kilns, the criteria for selection of stack height would be based on fuel
used for the corresponding steam generation.

(iii) Stack height for diesel generating sets:
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Capacity of diesel generating set Height of the Stack

0-50 KVA Height of the building + 1.5 mt

50-100 KVA          		  -do- + 2.0 mt.

100-150 KVA         	 	  -do- + 2.5 mt.

150-200 KVA         	 	  -do- + 3.0 mt.

200-250 KVA        	  	  -do- + 3.5 mt.

250-300 KVA       	  	   -do- + 3.5 mt.

For higher KVA rating stack height H (in meter) shall be worked out according to the formula:

H = h+0.2 (KVA)0.5

where h = height of the building in meters where the generator set is installed.

10. The pollution control devices shall be interlocked with the manufacturing process of the industry to ensure
its regular operation.

11. The existing pollution control equipment shall be altered or replaced in accordance with the directions of the
Board, and no pollution control equipment or chimney shall be altered or as the case may be erected or re-
erected except with the prior approval of the Board.

12. The industry will provide canopy and adequate stack with the D.G sets so as to comply with the provision of
notification No GSR-371 E dated 17-5-2002(amended from time to time) issued by MOEF under
Environment (Protection) Act, 1986.

13. The Govt. of Punjab, Department of Science, Technology & Environment vide its notification no.4/46/92-
3ST/2839 dt. 29/12/1993 has put prohibition on the use of rice husk as fuel after 1.4.1995 except the
following:-

ï¿½In the form of briquettes and use of rice husk in fluidized bed combustion.So the industry shall
make the necessary arrangement to comply with the above notification.ï¿½

14. The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year

15. That the industry shall submit a yearly certificate to the effect that no addition / up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

16. a) The industry shall ensure that at any time the emission do not exceed the prescribed emissions
standards laid down by the Board from time to time for such type of industry /emissions.

b) The industry shall ensure that the emissions from each stack shall conform to the following
emission standards laid down by the Board in respect of the Industrial Boilers.

Steam Generating
capacity A.

Required particulate matter B.

Area upto 5 Km from
Other than the periphery
of I and Class-II town

Other than 'A' class

Less than 2 ton/hr. 800 mg/NM3 1200 mg/NM3

2 ton to 10 ton/hr. 500 mg/NM3 1000 mg/NM3

Above 10 ton to 15 ton/hr 350 mg/NM3 500 mg/NM3

Above 15 ton/hr 150 mg/NM3 150 mg/NM3

All emissions normalized to 12% carbon dioxide.

17. The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of theHazardous Waste (Management, Handling and Transboundary Movement) Rules, 2008,
without any adverse effect on the environment, in any manner.

18. The air pollution control equipments shall be kept at all time in good running condition and;

1533



"This is computer generated document from OCMMS by PPCB"                                                                 

M/s Global Refineries,Village Umedpur,sahnewal Dehlon Road,backside Power House,ludhiana. ,Ludhiana East,Ludhiana Ii,141010

Page5

(i) All failures of control equipments.

(ii) The emissions of any air pollutant into the atmosphere in excess of the standards lay down by the
Board occurring or being apprehended to occur due to accident or other unforeseen act or event.
'Shall be intimated through fax to the concerned Regional Office as well as to the Director of
Factories, Punjab, Chandigarh as required under rule 10 of the Punjab State Board for the
Prevention and Control of Air Pollution Rules, 1983'.

19. The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

20. The industry shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab as
applicable.

21. The industry shall comply with the conditions imposed by the SEIAA/MOEF in the Environmental
Clearance granted to it as required under EIA notification dated 14/9/06, if applicable.

22. The industry shall make necessary arrangements for the monitoring of stack emissions and shall get its
emissions analyzed from lab approved / authorized by the Board:-

(i) Once in Year for Small Scale Industries.

(ii) Twice/thrice/four time in a Year for Large/Medium Scale Industries.

23. The industry shall maintain the following record to the satisfaction of the Board :-

(i) Log books for running of air pollution control devices or pumps/motors used for it.

(ii) Register showing the result of various tests conducted by the industry for monitoring of stack
emissions and ambient air.

(iii) Register showing the stock of absorbents and other chemicals to be used for scrubbers.

24. The industry will install the separate energy meter for running pollution control devices and shall maintain
record with respect to operation of air pollution control device so as to the satisfy the Board regarding the
regular operation of air pollution control device and monthly reading / record may be sent to the Board by
the fifth of the following month.

25. The industry shall provide online monitoring system as applicable, for in stack emission and shall maintain
the record of the same for inspection of the Board Officers.

26. The Board reserves the right to revoke the consent granted to the industry at any time, in case the industry is
found violating the provisions of Air (Prevention & Control of Pollution) Act, 1981 as amended from time
to time.

27. The industry shall comply with any other conditions laid down or directions issued in due course by the
Board under the provisions of the Air (Prevention & Control of Pollution) Act, 1981.

28. Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected to
under this or any other Act.

29. Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height standards shall be
applicable to the industry from the date of such amendments/revisions.

30. The industry shall dispose off its solid waste generated by the burning of fuel in an Environmentally Sound
Manner within the premises/outside as approved by the Board, to avoid public nuisance and air pollution
problem in the area.

31. The industry shall ensure that no air pollution problem or public nuisance is created in the area due to the
discharge of emissions from the industry.

32. The industry shall provide adequate arrangement for fighting the accidental leakage/discharge of any air
pollutant/gas/ liquids from the vessels, mechanical equipment's etc, which are likely to cause environmental
pollution.

33. The industry shall not change or alter the manufacturing process(es) and fuel so as to change the
quality/quantity of emissions generated without the prior permission of the Board.

34. The industry shall earmark a land within their premises for disposal of boiler ash in an environmentally
sound manner, and / or the industry shall make necessary arrangements for proper disposal of fuel ash in a
scientific manner and shall maintain proper record for the same, if applicable.

35. The industry shall obtain and submit Insurance cover under the Public Liability Insurance Act, 1991.

36. The industry shall provide proper and adequate air pollution control arrangements for control emission from
its fuel handling area, if applicable.
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37. The industry shall comply with the code of practice as notified by the Government/Board for the type of
industries where the siting guidelines / Code of Practice have been notified.

38. The industry shall not cause any nuisance/traffic hazard in vicinity of the area

39. The industry shall ensure that the noise & air emission from D.G. sets do not exceed the standards
prescribed for D.G. sets by the Ministry of Environment & Forests, New Delhi.

40. The industry shall ensure that there will not be significant visible dust emissions beyond the property line

41. The industry shall provide adequate and appropriate air pollution control devices to contain emissions from
handling, transportation and processing of raw material & product of the industry.

42. The Industry shall ensure that its production capacity does not exceed the capacity mentioned in the consent
and shall not carry out any expansion without the prior permission / NOC of the Board.

B. SPECIAL CONDITIONS

1.  The industry shall not commence its unit without obtaining passbook under Rule -6 and registration
under Rule 9 of Hazardous and other Wastes (Management & Transboundary Movement) Rules, 2016.
2.  The industry shall get its stack emission samples analysed from Board’s Lab within one month after
commencement of the unit.
3.  Project Proponent shall not throw burn or burry any solid wastes in open outside premises or in drain /
water bodies.
4.  Project Proponent shall promote use of alternatives of single use plastics (SUP) and awareness to
discourage use of plastic, through their Corporate Environment Responsibility (CER) activities.
5.  Project Proponent shall ensure that there are no usages of single use plastic- thermocol disposable items
such as water bottles / water pouches/water cups, plates, forks, spoons, straw etc. and single use decorating
material made of plastic-thermocal or any other non-biodegradable material in the premises.
6.  The project proponent shall properly handle and manage the solid wastage as per the provisions of the
Municipal Solid Waste Rules 2016 and ensure that the solid waste is segregated & disposed of in an
environmentally sound manner.

18/08/2022

( Harinder Singh )
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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1. Particulars of Authorization granted to the Industry

                   

                   

                   

2. Particulars of the Industry

                   

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Focal Point, Phase-5, Ludhiana

Website:- www.ppcb.gov.in

Office Dispatch No : Registered/Speed Post Date:

 Industry Registration ID : R21LDH2457172 Application No : 19533083

To,
BHAVESH KUMAR
VILLAGE UMEDPUR,SAHNEWAL DEHLON ROAD,BACKSIDE POWER HOUSE,LUDHIANA
LUDHIANA,PUNJAB-141010

Subject: Fresh Authorization for operating a facility for Collection, Generation, Storage, Recycling, Disposal,  of
Hazardous Wastes as per the Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016 .

BHAVESH KUMAR of M/s global refineries is hereby granted an authorisation based on the enclosed signed
inspection report for Collection, Generation, Storage, Recycling, Disposal,  on the premises situated at Village
umedpur,sahnewal dehlon road,backside power house,ludhiana. , Ludhiana east, Ludhiana ii-141010

Authorization No HWM/Fresh/LDH2/2022/19533083

Date of issue : 04/10/2022

Date of expiry : 30/06/2027

Authorization Type : Fresh

Name & Designation of the Applicant BHAVESH KUMAR, (PARTNER)

Address of Industrial premises M/s global refineries,
Village umedpur,sahnewal dehlon road,backside power
house,ludhiana. ,
Ludhiana east,Ludhiana ii-141010

Capital Investment of the Industry 67.5 lakhs

Category of Industry Red

Type of Industry 1056-Oil Refinery (mineral Oil or Petro Refineries)

Scale of the Industry Small

Office District Ludhiana ii
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3.  Particulars of  Wastes 

                   

4.	The authorisation is subject to the general and specific conditions as appended with the Authorization.

                   

                   

                   

                   

                   

                   

Endst. No.:								                                               																				          																								                     		Dated: 

 

A copy of the above is forwarded to the following for information and necessary action please:

Environmental Engineer, Punjab Pollution Control Board, Regional Office-2, Ludhiana for information and necessary action.

                   

Category of Hazardous Waste as per
the Schedules I,II and III of these

rules

Authorised mode of disposal or
recycling or utilisation or co-

processing, etc

Quantity (ton/annum)

Schedule I 4.1-Oil sludge or emulsion Generation ,
Storage ,
Disposal

75 T/Annum

Schedule I 4.5-Spent clay containing
oil

Generation ,
Storage ,
Disposal

75 T/Annum

Schedule I 5.1-Used or spent oil Collection ,
Storage ,
Recycling

20000 Ltr/day

04/10/2022

( Harinder Singh )
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

04/10/2022

( Harinder Singh )
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

1937



"This is computer generated document from OCMMS by PPCB"                                                                 

M/s global refineries,Village umedpur,sahnewal dehlon road,backside power house,ludhiana. ,Ludhiana east,Ludhiana ii,141010

Page3

TERMS AND CONDITIONS

                   

                   

                   

                   

A. GENERAL CONDITIONS

1. The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986, and the
rules made there under.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by
the State Pollution Control Board.

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and other
wastes except what is permitted through this authorisation.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the application by
the person authorised shall constitute a breach of his authorisation.

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this authorisation
is being granted considering all site specific possible scenarios such as spillages, leakages, fire etc. and their
possible impacts and also carry out mock drill in this regard at regular interval of time;

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control Board
guidelines on ï¿½Implementing Liabilities for Environmental Damages due to Handling and Disposal of
Hazardous Waste and Penaltyï¿½.

7. It is the duty of the authorised person to take prior permission of the State Pollution Control Board to close
down the facility.

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any accidental
occurrence and its clean-up operation.

9. The record of consumption and fate of the imported hazardous and other wastes shall be maintained.

10. The hazardous and other waste which gets generated during recycling or reuse or recovery or pre-processing
or utilisation of imported hazardous or other wastes shall be treated and disposed of as per specific
conditions of authorisation.

11. The importer or exporter shall bear the cost of import or export and mitigation of damages if any.

12. An application for the renewal of an authorisation shall be made as laid down under these Rules.

13. Any other conditions for compliance as per the Guidelines issued by the Ministry of Environment, Forest
and Climate Change or Central Pollution Control Board from time to time.

14. Annual return shall be filed by June 30th for the period ensuring 31st March of the year.

B. SPECIFIC CONDITIONS

1.  The industry shall comply with the Standard Operating Procedure (SOP) prescribed by the Central
Pollution Control Board (CPCB)/Ministry of Environment, Forests & Climate Change (MoEF & CC) for
such type of units.

04/10/2022

( Harinder Singh )
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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Punjab Pollution Control Board
[See Rules 6(1)]

APPLICATION REQUIRED FOR GRANT/RENEWAL OF AUTHORISATION FOR GENERATION OR
COLLECTION OR STORAGE OR TRANSPORT OR RECEPTION OR RECYCLING OR REUSE OR
RECOVERY OR PRE PROCESSING OR CO- PROCESSING OR UTILISATION OR TREATMENT OR
DISPOSAL OF HAZARDOUS AND OTHER WASTE

                                          

                                          

To
The Member Secretary,
Punjab Pollution Control Board, Patiala.

                                          

Sir ,
      I/We hereby apply for authorisation/renewal of authorisation under the Sub-rule (1) of Rule 6 of the
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016.

                                          

Industry Id : R21LDH2457172 Application No : 24859599

1 a) Name and address of the unit and location of the
activity

M/S GLOBAL REFINERIES
VILLAGE UMEDPUR,SAHNEWAL
DEHLON ROAD,BACKSIDE POWER
HOUSE,LUDHIANA.

b) Name of the Occupier of the facility /Operator of
disposal facility

BHAVESH KUMAR

c) Designation PARTNER

d) Mobile No 8936000008

e) e-mail Id globalrefineries2021@yahoo.com

f) Authorization Type Applied For Fresh

g) Authorisation required for Generation,Collection,Storage,Recycling,Di
sposal

2 Nature and quantity of Hazardous waste handled in T/Annum (or) KL/Annum

ANNEXURE R3/7
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Name of
Process

Name of
Hazardo
us Waste
(Categor

y No)

Quantity Waste
Type

Waste
Storage

Waste
Disposal

Source
of

generatio
n of

waste

Physical
status

Quantity
stored at
any time

Quantity
accumul
ated as
on 31st
March

5. Industrial
operations
using
mineral or
synthetic oil
as lubricant
in hydraulic
systems or
other
applications

5.1-Used
or spent
oil

300
KL/Ann
um

Recyclab
le

MS
Drums/T
anks

Recyclin
g

LUBRIC
ANT
OIL(WA
STE
OIL/US
ED
ENGINE
OIL/SPE
NT OIL)

Oily 52 53.938 T

5. Industrial
operations
using
mineral or
synthetic oil
as lubricant
in hydraulic
systems or
other
applications

5.1-Used
or spent
oil

300
KL/Ann
um

Recyclab
le

MS
Drums/T
anks

Recyclin
g

INSULA
TED
OIL(TR
ANSFO
RMER
OIL)

Oily 48 66.940
KL

4. Petroleum
refining or
re-
processing
of used oil
or recycling
of waste oil

4.1-Oil
sludge or
emulsion

75
T/Annu
m

Incinera
ble

MS
Drums/T
anks

Incinerat
ion
(through
TSDF)

OILY
SLUDG
E
GENER
ATED
FROM
OIL
REFINE
RY
PROCE
SS

Oily 1.9 2.532 T

4. Petroleum
refining or
re-
processing
of used oil
or recycling
of waste oil

4.5-
Spent
clay
containin
g oil

75
T/Annu
m

Incinera
ble

HDPE
Bags

Incinerat
ion
(through
TSDF)

OILY
SLUDG
E
GENER
ATED
FROM
OIL
REFINE
RY
PROCE
SS

Oily 1.8 2.5 T

33.
Handling of
hazardous
chemicals
and wastes

33.1-
Empty
barrels/c
ontainers
/liners
contamin
ated with
hazardou
s
chemical
s /wastes

36
Number/
Annum

Recyclab
le

Plastic
Drums/T
anks

Recyclin
g

EMPTY
WASTE
CONTA
INERS

others 0 0
Number

3 a) Year of commissioning and commencement of
Production?

2022
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  b) Whether the industry works 1 shift/2 shifts/round the
clock?

Round the clock

4 Provide copy of the Emergency Response Plan (ERP)
which should address procedures for dealing with
emergency situations (viz. Spillage or release or fire) as
specified in the guidelines of Central Pollution Control
Board. Such ERP shall comprise the following, but not
limited to:
ï¿½	Containing and controlling incidents so as to
minimise the effects and to limit danger to the persons,
environment and property;
ï¿½	Implementing the measures necessary to protect
persons and the environment;
ï¿½	Description of the actions which should be taken to
control the conditions at events and to limit their
consequences, including a description of the safety
equipment and resources available;
ï¿½	Arrangements for training staff in the duties  which
they are expected to perform;
ï¿½	Arrangements for informing concerned authorities
and emergency services; and
ï¿½	Arrangements for providing assistance with off-site
mitigatory action.
(To be attached separately)

Attached

5 Provide undertaking or declaration to comply with all
provisions including the scope of submitting bank
guarantee in the event of spillage, leakage or fire while
handling the hazardous and other waste
(To be attached separately)

Attached

6 Hazardous waste generators :

a) Product Details:

Product Name Quantity Unit

INSULATED OIL(TRANSFORMER
OIL)

9900.0 Liter/day

REFINED OIL 8000.0 Liter/day

DIESEL 1500.0 Liter/day

b) By Product Details:

Raw-Material Name Raw-Material Quantity Unit

LUBRICANT OIL(WASTE OIL/USED
ENGINE OIL/SPENT OIL)

10.0 Kilo Liters/Day

INSULATED OIL(TRANSFORMER
OIL)

10.0 Kilo Liters/Day

NATURAL FULLER EARTH(CLAY) 270.0 Kgs/day

c) Manufacturing process with flow sheet indicating
Input, Output and sources of HW generation

attached

e) Hazardous and other wastes generated from storage of
hazardous chemicals as defined under the Manufacture,
Storage and Import of Hazardous Chemicals Rules,
1989.

attached

8  Recyclers/Pre-processors/Co-processors/Users of hazardous or other wastes :
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Enclosures :
1.  Site Plan of the industry showing the location of hazardous waste storage area/room     (Attached)  

2.  Production details of the industry     (Attached)  

3.  Verification from prescribed by the board for verification of the data mentioned in Form-IV     (Attached)  

4.  Annual return in form IV as prescribed in the Hazardous Waste (Managment,Handling & trans-Boundary

Movements )Rules ,2008     (Attached)  

5.  Manufacturing process Details alongwith process flow Chart     (Attached)  

i) Nature and quantity of different commonly recyclable hazardous wastes in Schedule-IV procured per
annum from domestic sources or imported or both:

Hazardous Wastes Type Quantity Source (Domestic/Imported)

Used oil and waste oil 6000 KL/Annum Both

ii) Furnish installed capacity as per registration issued by
the District Industries Centre or any other authorised
Government agency

Attached

iii) Details of secured storage of wastes including the
storage capacity

We are storing sludge 4.1in sludge room
size
10’X9’X10’, 4.5in sludge room size
10’X9’X10’ &
lubricant oil(waste oil/used spent oil 5.1 in
tank 150 kl and insulated oil (transformer
oil)in 100 kl tank

iv) Process description including process flow sheet
indicating equipment details, inputs and outputs (input
wastes, chemicals, products, by-products, waste
generated, emissions, waste water, etc.)

Attached

v) Details of end users of products or by-products Insulated Oil(Transformer Oil) @ 9900
litre/Day, Refined Oil @ 8000 litre/Day,
Diesel @ 1500 Litre/Day

vi) Details of pollution control systems such as Effluent
Treatment Plant, scrubbers, etc. including mode of
disposal of waste

We have Provided E.T.P followed by
colling tower For Treatment & recycled of
Trade Effluent generated From Oil Refinery
Process & Other process.

vii) Details of occupational health and safety measures We have provided Nose masks, refractory
Boots, Hand Gloves, Fire Proximity Suit,
Fire Entry Suit, Water Jet Blanket, Sand
Scoop, Safety Helmets, Rubber Hand
Gloves, Air Respiration Pump, Fire Helmets

viii) Has the facility been set up as per Central Pollution
Control Board guidelines? If yes, provide a report on
the compliance with the guidelines

We have provided facility set up as per
central pollution control board/Punjab
Pollution control Board guidelines. we have
comply all C.P.C.B/P.P.C.B norms

ix) Arrangements for transportation of waste to the facility Own vehicle

Place: Signature of the Applicant

Date: Name and Designation
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6.  Copy of agreement signed with Common Hazardous Waste Treatment Facility regarding disposal of hazardous

waste     (Attached)  

7.  List of Directors  and Partners     (Attached)  

8.  Manufacturing process with flow sheet     (Attached)  

9.  Hazardous and other wastes generated from storage     (Attached)  

10.  Furnish installed capacity as per registration     (Attached)  

11.  Process description including process flow sheet     (Attached)  

12.  Facility been set up as per Central Pollution Control Board     (Attached)  
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Jagjeet Singh VS State of Haryana & Ors. OA No. 469 of 2023

Rahul Chaudhry <rahul@artlo.in>
Wed 2/7/2024 6:32 PM

To:​Eeroldh2@yahoo.co.in <Eeroldh2@yahoo.co.in>​
Cc:​Himani Bhadauria <himani@artlo.in>;​Bhargava Ravi Kumar <Bhargava@artlo.in>;​Prince <prince@artlo.in>​

1 attachments (9 MB)

JAGJEET SINGH VS STATE OF PUNJAB RESPONSE R3.pdf;

Dear sir/ma'am
               please find attached herewith the scanned copy of the Response alongwith annexures on behalf of
Respondent No 3 i.e. M/s Global Refineries, in OA No 469/2023 case titled as Jagjeet Singh VS State of Haryana &
Ors. pending before the Hon'ble National Green Tribunal, Principal Bench, New Delhi.

Rahul Choudhary
Clerk
ARTLO

email :rahul@artlo.in
website : www.artlo.in

NEW DELHI :
# A-25/12, Deodar Marg, DLF Phase 1, Gurgaon 122001, India 
Mob : +91 9643014849
Tel : +91 124 6469005
Fax: +91 124 4210005

CHANDIGARH :
#844 , Sector-8 ,Panchkula-134109
Chamber No-19 ,New Bar Room ,
High Court Complex, Chandigarh
Tel: +91 172 2562681

Disclaimer : This e-mail is confidential. It may also be legally privileged.If you are not the addressee you may not
copy, forward, discloseor use any part of it. If you have received this message in error, please delete it and all copies
from your system and notify us at artlo@artlo.in or the sender immediately by return e-mail. 
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